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Sluf Al• ..... s That fa true. Even 
thouah some of the trilina have been can­,cellea to find J)etha for IOO(fa trains, I find 
tl\lt the phya1'cal q\Wltum of the tnin 
-.ervloee has not been reduced. 

Shrimatl T11rkeabwart Slnlla s May 
I ltno,i, whether it is  a fact that increase of 
·•� in the pesaenger trains reducea the 
moving capacjry of the ,ooda traina? In 
·view of the importance of transport ofaood• 
in the Second Pivc Year Plan, may I know 
What ia the policy of the Government in 
.J'Clll1'd to the incre�ae in apee1 of rhe 
.paa1enger train, and whether Government 
u bent 1,1pon increasing the speed of the 
�aenger traina as for example the Delhi­
·"""'cutta crack train ? 

. Shrl Alal"an I I do not think there la 
:,0111g to be IIDY am.icty in that reapect. 
If the pusenacr trains move quicker, the 
path also ia cleucd qwclcar to facilitate aooda 
.inovement. 

Mr. Spealler I Ia it intended that 
,paUCQgen also must go by goods train? 

BaJbawi Spom Coacbm1 Scheme 

•115. Sluf JCamatJu Will the Minia­
tcr of �ealtb be pleased to refer to the 

S
reply given t� 1upplcmcnttri cs nised on 

M
.tlrred Queauon No. 2336 on the 18th 

ay, 19$6 and ,me: 
(1) whether Government have decided 

to get the account• audited by an inde­
,pendent auditor, who is not a member of 
the Coaching Committee ; and 

(b) i f not, the reasons therefor? 
The Des: Mlnlater of Health 

(S�tJ clraaekbar) : (a) The 
Coechma Scheme Committee have decided 
to act th� account� audited by an indcpen­

,dent auduor who II not a member of the 
Committee. 

(b) Does not arise. 
Shrl 1Cam.atb1 Who will do thil 

auditing ? May I know the name of the 
. auditor? 

SbrlmatJ·Cbandraaekhar1 One Shri 
Va.idyanatha Aiyar. 

Shrl 1Camatb1 Considerin, the fact 
that � much money is  allotted and spent 

·OD th11 IICbemc, has Government considered 
Whether any of it could be utiliaed for coach­
ina in papular Indian games, such a, 
Kabaddt and Wrestling? 

Sbrlmatl Cbaaclraaekhar -roi, 
Mr. Speaker, How docs it arise from 

this question on provision for auditin,? 
. Sbrl Kamatb1 This wu put last 

Scuion by me an d  the hon. Mioiatcr wanted 
notice. I am repeating it oow. May 
I know whether she will be able to amwer 
i� today ? The question on the laat occ:a­
e10D wa, whether thia expenditure had 

been audited and iho, by whom, ind there­
after you allowed a number of aupplcmen­
tary question, and at that time I ·put the 
IIIJle queatiOD. 

Mr, Speabr. I mi&ht or might DOI 
have allowed it.· Sven so, why ahould I 
allow the same miatake to be committed 
again? 

Sbrl 1Camatb1 You younelf admitted 
it. W11 i t  a mistake ? 

Mr, Speakers The question ii aimpl:, 
one concerning audit and the hon. Me111-
bcr wanted to know the name of the auditor 
and Government has given the name. I 
think the hon. Member ia satisfied with it. 

8hrl Bbapat Jba Audi May I 
know since how long the accounts have 
not been audited and what i a  the amount 
that baa not been audited ? 

Shrlmatl Cbaadraaekbar1 It i1 not 
a matter of not having audited the accounta. 
The accounts were audited by an auditor 
who was also a member of the Committee, 
to whkh objection wu taken by thia, 
honourable House. So, an independent 
member is  now auditing the accounts in 
accordance with die desire of this House. 
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